IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD

DA 258/94, Dt. of Order:25=-3=94,

1e S.Anuradha
2, B.Igbal
3. B.5.R,Murthy
4, Daphna Jamal
v | | eeesApplicants
Vs,
1e The Directer General,

Postal Services, Dak Sadan,
New Delhi = 110001,

2. The Chief Post Master General,
AP Circle, Hyd=1,

3. The Dirsctor of FPostal Servicses,
(HCR) 0/o Chief Post Master Genaral,
AP Circle, Hyd=1.
es s JESPODIUENLY

Counssl for the Applicants : Shri M.V.Rajaram
Counsel for the Respondents Shri N.R.Devraj, Sr.CGS3C

CORAM:

THE HUN'BLE JUSTICE SHRI V.NEELADRI RAO ¢ VICE-CHAIRMAN

MEMBER  (A)

THE HON'BLE SHRI A.B.GURTHI
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0A 258/94 —
JUDGEMENT

I AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAO,
VICE-CHAIRMAN I

Heard  Shri M.V. Rajaram, learned counsel
for the applicant and also Shri N.R. Devaraj, -

learned Sr. Standing counsel for the respondents.

2. This QA was filed praying for gquashing
the proceedings No. ST/1-7/93 dated 6.12.93
issued by Respondents by holding the same as

illegal. arbitrary and violative of articles-
14 & 16 of the Constitution of India and for

further direction to the respondents to allow
the é%%licants to work in PLI/MIS Computers
establishad in fhe Circle Office at Hyderabad
as per the merit ranks obtained by them with
all consegquential benefits such as arrears of

salary, allowances and other monetary benefits

etc. Qg;)

3. ~ These 4 applicants are wofking in the
Regional office, Hyderabgd Region. On 28.3,93,
a note was'@issued by the Director ofVPostai
Serviees on behalf of Chief Postmaster-General,
A.P, Circle, Hyde;abad calling for the names
of the officigls who are willing for the apti-
tude test to be conductsd by NIC and the &pplica-~
tions were directed to be sent to APMGqﬁbefore |
20«7-933. That note was addressed to DPS, Hyderabad
Region and also ‘to all the Section Supervisors
in the Circle Office. ASQ@}:%Ea%gyéei:;te was
addressed to DPS, Hyderabad Regié%é?%%ese applicants
who were working in the Hyderabad Regional office
ﬁolunteered in ragard to the same., The aptitude
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teast was conducted in 2 batches. 2 of the
applicants are in the first batch while the
other two applicants are in the second batch.
These applicant's rankings are above the
rankings of some of the officials of the Circle

office who volunteered for this te=at,

4. Respondent 2 issued memo, dated B8.9,93

TOU LUS SLASCL LS e wise mppmm e moe o
other staff of the Regional office who had
undergone computers training will be taken when
there is a shortage of staff in the Circle
office or whenever there is any n=ed for extra

staff to operate upon the computers installed

T M E£L e . Mlemca avmnlicantae filed

OA 1517/93 challenging the said memo., The said
0A was disposed of by directing Respondents 2
to dispose of the representation dated 10-9-93
and 3.12.93 by 31-12-93 and if the applicants
arme aggrieved by the order passed by Respondent 2
on the sbove representations, they are free to
move this Tribunal. As the order of the Respon-
dent 2 on the above representations of the appli-
cants is adverse to the applicants, they filed

this BA.

5. It is evident from the note dated 23-8-93

which was issued by the Director of Postal Ser-

vices on beshalf of Chief Postmaster-General,
Hyderabad that even the officialgs wno are

working in the Hyderabad Regional office were

also free to volunteer for the aptitude test

to be conducted by NIC and for undergoing the

necessary training. But the said training

was intended@ for operating ﬁLI/MIS Computers
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installed in the Circle office., It is contendéd
for the rsspondents that as per the extant rules,
the staff‘in the Circle office cannot be transferred
to the Regional office against their wishes., When
it is not possible to transfer tbe officials in
the Circle office to the Regional office unless
they agree for the same, it is not possible to
take tha officials of Regional office who are
successful in the tfaining tc the Circle Office
for want of vacancies, and having realised the
same, Repondent 2 issued the memo. dated 8.9.93
to the effect that whenever thesre is shortage of
the trained officials in the Circle Cffice, the

sarvices of the applicants will be utilised.

6. The A,P. Circle office (Postal), Hyderabad is
different from the 4 Regional offices within the

A.P. State. The Regional offices are at Hydérabad.
Warrangal, Kurnool and Visakhapatnam. At the time

cof formation of thé-Regions, it was made clear that
the officials in the Circle office will not be
transferred to the Regional offices unless they

agree for. the same. -When it is a case of operating
the computers in the Circle office and so long @as

the trained people are sufficiently available in the
Circle office, it is not possible to take the trained
officials from the Regional office to the Circle office
for want of vacancies. Hence in view of such
difficulty, it was made clear in the memo. dated
8.9.93 that the services of the applicants who

are working in the Hyderabad Region {Postal) will

be utilised wﬁenever thare is shortage of trained
officials in the Circle office. The same cannot

be held #s arbitrary or violative of articles

14 & 16 of the Constitution. Of course, the rankings
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of the applicants amongst the candidates who

had successfully undergone the training are
higher than the rankings of some of the officials
in the Circle office. As it is not possible to
tranéfer the trained officials in the Circle
office to the Regional offices, the respondents
cannot be directed to transfer the applicants

to the Circle office merely on the ground thst

they are having rankings higher than the rankings
of some of the Orrivieic —u —...

6. As some amoun$y. has been spent by the depart-
ment for imparting training to these zapplicants

and the similarly siturted officials of the
Hyderabad (Posts), no one= from Circle office

should be sent for training for working on computers
till the sarvices of these applicmhts and other
officials of Hyderabad Regional office (Postal),

if any, who had successfully undergone training

on computers are utilised. The OA is ordered

accordingly. NoO costs. \\\
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(A.B. GORTHI) (v. NEELADRI RAOQ)

Member {(Admn.) Vice~Chairman
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Dated 25th March, 1994
Open court dictation Dol
ﬂ 1%"/'7,1_2. Sl -

Deouty Registrar (J)

NO

The Director General, Postal Services,
Dak Sadan,New Delhi-~l. ,

The Chief Postmaster General,

AP Circle, Hyderabad-l.

The Director of POstal Services,

(HCR) O/0 Chief Postmaster General, A.P.Circle, Hyderabad-l.
One copy to Mr.,M.v.Rajaram, Advocate, Flat No.2, Sunita Aparts,
ambetpet, Hyderabad.
One cOpy to W.N.R.mvraj, SIQCGSC.CAT.HYQO
One copy to Library, CAT.Hyd,

One spare CopYe
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